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Format for Declaration 

DECLARATION TO BE FILED BY THE AUTHORISED REPRESENTATIVE OF THE 
LLP:  

We hereby declare that: 

1. We comply with the procedure for receipt of capital contribution as laid down under 
Foreign Exchange Management (Transfer or issue of security by  person resident 
outside India) Regulations, 2017 notified vide Notification No. FEMA 20(R)/2017-RB 
dated November 07, 2017, as amended from time to time. 

 
2. The investment is within the sectoral cap / statutory ceiling permissible under the 
regulations, ibid and in compliance with the attendant conditions.  

3. The foreign investment received and reported now will be utilized in compliance with 
the provision of a Prevention of Money Laundering Act 2002 (PMLA) and Unlawful 
Activities(Prevention) Act, 1967  (UAPA).  We confirm that the investment complies with 
the provisions of all applicable Rules and Regulations 

4. We enclose the following documents in compliance with these regulations: 

(i)  A certificate from our Authorised Representative as in the specified format. 

(ii) A certificate from the Chartered Accountant/Cost Accountant/ approved valuer from 
the panel maintained by the Central Government, indicating the manner of arriving at 
the fair price of the capital contribution/profit shares issued to the persons resident 
outside India. (if applicable) 

(iii) All other necessary documents as applicable to the issue.  

(Signature of the Applicant)*   :___________________________________________ 

(Name in Block Letters)           :___________________________________________ 

(Designation of the signatory) :___________________________________________ 

Place: 

Date: 
 
(* To be signed by Managing Director/Director/Designated Partner/Authorised signatory) 
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DESIGNATED PARTNER/AUTHORISED SIGNATORY OF THE LLP RECEIVING 
FOREIGN INVESTMENT:  

In respect of the details as mentioned as mentioned above, we certify the following: 

(i) all the requirements Limited Liability Act, 2008  have been complied with; 
(ii) terms and conditions of the Government approval, if any, have been complied 

with; 
(iii) the LLP is eligible to receive capital instruments  under Foreign Exchange 

Management (Transfer or issue of security by a person resident outside India) 
Regulations, 2017 notified vide Notification No. FEMA 20(R)/2017-RB 
dated November 07, 2017, as amended from time to time. 

(iv) The company/LLP has all certificates issued by authorized dealers in India 
evidencing receipt of amount of consideration in accordance with Foreign 
Exchange Management (Transfer or issue of security by a person resident 
outside India) Regulations, 2017 notified vide Notification No. FEMA 20(R)/2017-
RB dated November 07, 2017, as amended from time to time 

(v) The Investment Agreement/ Shareholder Agreement between the investor and 
the investee LLP is in compliance with the provisions of Foreign Exchange 
Management (Transfer or issue of security by a person resident outside India) 
Regulations, 2017 notified vide Notification No. FEMA 20(R)/2017-RB 
dated November 07, 2017, as amended from time to time 

 

 

 

 (Name and Signature of the Designated Partner / Authorized representative of the LLP) 

 (Seal) 
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